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THE MINISTER OF STATE IN THE 
MINISTRY OF IlOME AFF AIRS 
(SHRI YOGENDRA MAKWANA): The 
hon. Member has only rep(;'ated and 
reiterated what the previous speakers 
have stated. I have already replied to 
the previous speaKers about the points 
now raised by the Hon. . Member. I 
quoted Deccan Herald, Regarding 
that -name given in the o ~ ~ -, the 
President of the NSUI has completely 
denied it. He has sai6 he has no haud 
in it. State Government has already 
declared in the State Assembly that ait 
protection will be given to linguistic 
minorities. He said that the poster 
depicts the true letter whkh is alleged 
to have been written to the Prim€' 
Ministher. J. have said about that. 
Many things are at t i lit~d to the 
Congress (I)-. I gave the example of 
Gujarat also. Some literatu:-e was 
found from the Caste 1Ii11dus. But 
they were atttributed to some of these 
Harijans. So, it always happens. 
Somebody wants to malign Eomebody 
else. As I have already . stated, _ the 
State Government has instituted an 
enquiry into the matter.·' 'l'bey an! 
investigatIIlI lDto the. att~  . He 
made allegation about two Ministers 
of the Central Government and. that 
issue as also clarified in the House 
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When M ~ Georp Fel'llandes was 
,speaking he was making that allegatIon 
and' the' Minister bas clarified the 
po1nt~ Mr. Shankaranand c1iuified the 
position. Government's position has· 
beet:l made amply clear in the House. 
So far as the speech of the Chief 
Minister of Maharashtra is concerned, 
it always happens that _ when such 
morcha takes place the C.M. goes 
there, he pacifies the people who 
demand somethng or the other 
and there is nothing wrong in C.M. 
addresing the morcha people. There 
is nothing wrong if be says, We will 
take It up with the Central Govern-
nlent. About the letter, I have ,'Ilready 
said, no such "letter ;s writt(.:n to the 
Prime Minister or the Congress Presi-
dent. About £he Parliamentary Com-
mittee, I can say filat there is no need 
or appointing any Parliamentary Com-
mittee on this issue. Ear·Jiier I had 
stated that the mate Government han 
registered a case under Section 153(A) 
of I.P.C. in K.R. Puram Police tation~  

Bangalore· on 10th March 1981 t.o in-
vestigate as to who were responsicle 
fol' the posters and who ~ e the per-
sons behind these. The state Govern-
ment has already taken necesS3ry 
action in the matter. 

MR. CHAIRMAN: Did these posters 
appear in' Delhi? 

SHRI YOGENDRA MAKWANA: It 
appeared in Bangalore. The Stnte 
Government is enquiring into the 
matter and there is no necessity for 
apPOinting any Parliamentulv Com-
mittee on this issue. 

18.17 hIS. 

[MR. l>EPtrrY-SPEAKER in the Chair] 
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SHRI JANAROHANA POOJARY 
(Mangalore): Sir, it has been the tradi-
tions and heritage of the people 01 
Karnataka to live in peace and har-
mony with the Jjnquistic minorities. 
It has been made crystal clear 011 the 
fioor of the Karnataka l~ i lnti e As-
sembly not only by the Legislators but 
also by the Chief Minister of Karna-

......tak.!l_ on this issue. Now, regarding 
the distribution of pamphlets and the 
posters, it has been exhibited by one of 
the Kannadigas, .that is, Mr. George 
Fernandes and also Mr. P. <T. Kurian 
today. According to them, it h'lS been 
stated in the posters that the electrici-
ty supply will be stopped to these 
linquistic minorities and the water 
supply will to these people and these 
Tamilians and the Malayalees will be 
st!nt out of Kamataka. Th\?se are the 
allegations made. What, is .. the Iollow 
up action to be taken? I am submit-
ting this ~e a e here is. an attempt, 
pOlitical attempt to divert the minus of 
the linguistic minorities. Can they say 
whether anything has beel1 done in 
this regard? Not even" single Mala-
yalee Or a single Tamiliai.1 has been 
sent out Of Karnataka. No electricity 
supply or the water 6upply has been 
sto'pped to the colonies of Tamilians 
or the Keralites. But still it has been 
stated thaI there is some apprehension 
that something miclil ap~n to them 
and their lives are in danger and there 
is no security for them. But 1 would 
say that it is a polite gimmick. Now, 
why ,am I ,oing '10 the extent Of tell-
ing yOU aD these thin,s? It is because 
in spite of all these thin,s responsible 
persons like Mr. George Fernandes has 
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[Shri Janardhana Poojary] SHRI GEORGE FERNANDES: I am
grateful fo you l'or this ruling.

SHRl JANAR'DHANA .POOJAP..Y:
Some attrrpution has been made py the
first speaker about the rronouncement
of Chi:ef Minister, Karnataka. lt has 
been stated that immediatt'ly ai�er the
pronouncement of the Chief Minister, 
these things have crept up in Karna
taka.

gone to the extent of findin_g out the 
origin of the distribution of these 
pamphlets and posters. If �r. 'George 
Fernandes can say that this is pnblish� 
ed by the NSUI_ and :\!Ir. Kurian can 
say that it can be published by the 
Congress I people, then it eould be 

equall)' stated that it be ;;oncocted b,}'. 
Mr. George Fernandes, it could be 
concoeted oy Mr. Kuri.an also. (In
terruptions). 

The Chief Minister of Karm1taka 
SHRI GEORGE FERNANDES: Sir, has stated. that Kasergod is a PilJt and

an •!legation has been made. My parcel of Karnataka; as per the reco:m_
name has been mentioned. I must be menualions of the Mahaj,m Co_m;'.J:it�e<:?
given a chance to clear the. position. 
(Interruptions). 

. report, it. has been clearly staied that 
Kasergod is a part of KarmitaJrn State.

The Member is making an .insim.:atio,?. It is also tfie feeling of the Knrnataka
SHRI YOGENDRA MAKWANA: He people that Kasergod is ::i patt of Kar�

says It may be'� � nataka and not Kerala. What . has
MR. D']!PUTY-SPEJAKER: Might be. been done "after tlie all-:!ge:l dist!'ibu·

tion of tnese pamphlets?. Immediate-
SHRI GEORGE! FERNANDES: It r:.. J the ·�aft·e· K al r-,0 nle"'t h y • r.._ r er .a "-' v2rn ,. • as 

an insinuatTon. I prgouc� the P.ostef declared a, war against Karnataka IJeo
her� · · · .,(Interruptions). -1<-_,--"-i,l- e.�;. W}laf have they dou�? • Not only

SHR1 MANORAN,T AN BHAKTA after. that, but even_ a!t�r J_!:le _pro-
(Andaman and Nicobnr Isfancts): H� nouncement of the Chlef Minister, 
made an argumen! only. ' . they have abruptly strm�d .'\the 

SHRI GEORGE FERNANDE<:::· It is 
SUJ.>Ply- of electricity to the KarugtaJs:a 

�. people there. 'That has been. done 
not an argument, it is an insinuation. unileterally without consulting .. t�e 

MR. DEPUTY SPEAKER: 
been following the speech 
Poojary, 'It frfaj"ne.', he sai::l. 
not said.: 'It is-:' 

I have 
of ShJ:i 
Re has 

SHRI S'EORYiE FERNANDES: Ffe� 
has not s_aid: 'It is'. That is why, I a� 
saying that it is an insinuation. He is 
not making a c1iarge. 

MR. -DEfUTY-Sl=>EAKER: 'It is 2!fo 
possib1e', -he :sarn:-· x. 

"' 
SHRI GEJORGE FERNANDES: I � 

sit�ing in the House anci should_ I kE!� 
qmet, when the hon. Member is �
ing: 'Mr. Fernandes might have done 
it? 1 must make my po�ition clear�

· 

MR. DEFUTY-SPEAKER· After tire
proceedings are published, if you wmft 
to give any persobal e°:'G)lanaii:o�, •tt 
can take fhe permi'ssi(?n of the Sreake:r 
on Monday next -and. ,10· it You ,�ill 
have fo give the" text-3lso. It:-is al\ ;ays · 
perinitted. · -·, 

Government of Karnafaka. Not only 
that, after the alleged distribution ·of 
th� pamph1ets, the Kerala Govern� 
ment has :"seized: 29 fishing boats lad�n 
with -fisb worth ·�bout Rs. 2. cfores. 
Virtual,ly, the Kerala Governrri�nt has 
declared a war againset the'Karnat:3,kn 
'Government. 

May I know from the Home Minister 
whether the Central 'Government , is 
going to intervene and ask the Kerala 
Government to release all the ':W fishing 
bo;its with fish worth about Rs. 2 
crores. I am calling upon the Central 
Government to do his oi· eise the 
Kerala Government must b"! dismis
seci: · -that is my first submission. 

Now, I come to the sit'1atio:1 in 
Mombay, Mahara!:>htra�-which is a very 
sorry affair and most unfortunate. 
Here, the Shiv Sena people have 
si!3gted· · out ·the· -South· ·Indians for 
their,,;att4ck. The $outh lndi'ans for . r. .. 
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years logether have been to t ed~ and 
a a~lted  their property bas . been 
looted and ransacked. They . have 
been subjected to all kinds of attrac-
tion by the Shiv Sena people. Only 
during emergency that ·'l'IUlS topp~d 

for some tnne. Now, once again l ~y 

have started on the lliea that the 
Maharashtra people are demanding 
Belgaum and other parts of Karnataka. 
e ~ also I submit, Sir, that it is the 
recommendation of the Mahaja:" 
Report that Belgaon, p'ut of Dectar, 
part of Gharwar were ·tl1e phd of KaJ."-
nat-aka. It h!ls been decided. Now 
I am demanding implement.:,tilm of the 
Mahajan Committee Report. Here, the 
most unfortunate thing is that in Kar-
nataka these people, p:utkularly the 
Shiv Sena people, not all the M4lha-
rashtrian.... are having a grouse 
against Karnataka people. They have 
singled out the voters of Udapi parti-
cularly. They are the p('ople belong-
ing to my Constituency. They hnve 
been singled out, they ll ~ ~  tor-
tured, they have been subiectej to 
mental agony, they :Ire living under 
the grip of fear. There is sense of 
fear inflicted in the minds of t ~ e 

people. Therefore, Sir, I a'11 submit-
ting that because there is no safety for 
the people of Kamataka in Bombay, 
whether the Government is going to 
take stem action against the Shiv 
Sena President or the Chairman, Ml·. 
Bal Thakersey. If it is required, Sir, 
we must arrest him under the National 
Security Act even. I would like to 
know whether the Govcmmellt is 
thinking of his arrest. 

My last submission would be that 
the Home Minister should at least 
order a Central probe or judicial in-
quiry regarding atrocities committed, 
if there is nO salvation for the South 
Indian people particularly the tribal 

,.\ people from my district. Tbe Minister 
of State in the Ministry of Home 
Affairs, (Shri Yogendra lVIakwana): 
Sir, 'the bon. Member has not put a 
single question. Of course, be bas 
made suggestions. He said the Shiv 
Sena has looted the properly and 
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attacked the Soutb Indialls there. 
Sir, I have verified from the State 
Government and ·rePorU which I have 
received from the State .Government 
show that no such damage to property 
had been done, parth:ularly to the 
South Indians. A March was taken 
out aud while di pe in~ they pcl1.ed 
stones on certain sign boards and at-
tacked certain shops. Now, all these 
shops are not belonging to the South 
Indians." 

SHRI GEORGE R S~  

MIt. DEPUTY-SPEAKER: This wm 
not go on record. 

SHRI YOGENDRA MAKWANA: 
They have pelted stones on the sign-
oa~  they have broken sho\v cases 
on the Victoria Terminal. 

SHRI GEORGE FERNANDES: ... • 

MR. DEPUTY SPEAKEH: 
the reply of Shri Mnkwan/:i 
will go on record. 

SHRr K. LAKKAPPA:·· 

Except 
Jlothing 

MR. DEPUTY-SPEAKER: Mr. Lak-
kappa's remarks also will not go on 
record. 

SHRt N. GOUZAGIN (Outer Mani-
pur) : Sir for your information, 
Kannadigas are minorities in Banga-
lore. 

SHRI YOGENDRA MAKWANA: It 
is wrong that the State Government 
has not given any protection. On the 
contrary they have arrested 39 per-
sons. And those who have been hard 
hit and those who were injured are 
two pOlice officers and seven consta-
bles; and out of the three rivilians 
there is not a single South Indian. 
The loss to property is worth near-
about Rs. 50,0001 , as estimatea by thp 
State Government (lntern.t.pticma) 
One thing which the Member had 
asked, is about the implementation ,of 
the Mahajan Commission't:'l report. 
We have repeatedly said, in this. House 
and tqe other House also, that wherever 
there is a dispute relating to border, 

• -Not recorded. 
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and ~ e e  there is a dispute relat-
18. to territory, if both the state ~o

ezmnents settle tbem amicably and if 
both the state Governments cooperate, 
then only will it be possible for the 
Central Government to implement all 
these reports. Otherwise, it 'is very 
difficult to implement them. 
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BUSINESS OF THE HOUSE 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS SH,lU P. VEN-
KATASUBBAIAH) : With your per-
mission, Sir, I rise to announce that 
Government Business in this House 
during the week commencing 16th 
March, 1981, will consist of:-

1. Consideration of any item of 
Business carried over from the order 
Paper of today. 

2. Discussion on the Resolution 
. seeking disapproval of the Special 
Bearer Bonds (Immunities and Ex-
emptions) Ordinance, 1981 and cOD-
sideration and passing of the Special 
Bearer Bonds (Immunities and Ex-
emptions) Bill, 1981. 

3. Discussion on the Resolution 
~ee in  approval Of the Proclama-
tion i ~ ed by the President in rela-
tion to the State of Manipur. 

4. General Discussion on the 
Manipur Budget for 1981-82. 

5. Discussion and voting of· the 
following demands relating to, the 
State of Manipur:-

(a) Demands for Grants on 
Account for 1981-82. 

(b) Supplementary Demands 
for Grants for 1980-81. 

6. Discussion on the Resolution 
seeking disapproval of the, Delbl 
Sikh Gurudwaras (Amendment) 
Ordinance, 1981 Bnd consideration 
and passing of the Delhi Sikh 
Gurudwaras (Amendment) . Bm, 
1981, as passed ,by Bajya-SaJlha. 

'1. Consideration and. passing of tU 


